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Affidavit 1o be Furnished by the candiaate alongwith Numination Paper

Het’nr the Reh ning lgﬂ'
Fur% tn) L%‘; m\ﬁlum-

From .9 e} gh ency( Name af fiae sttt 1y

bi..hi/’x«;\_ I X Q.t&v\tl ari kb orfife af . &fﬁtﬂ. I ﬂ). -
Sgod. :—F‘U cpcars, residein of mﬂ‘ft "S'D ..... amﬁ.&gﬂ k adf ¥ al quav l‘t

Election, do hereby solemnly affirm and state on cath as under:-
i strike out whichever is not appkgcah}

(1) Tam a candidate set up h\} M%G\ML%%’QF)E political party }/ am contesling au an

Independent candidare,
{1} Details of PAN and status of I'illng of Income tax refurn :

§i. No. | Names 7 [ Permanent The financial year for | Total income ]
Account Number | which the last i shown In Income
(PAN) Income-tax return has | Tax Retun { in
R | e : - bean filed | Rupees) 1
I, Self = = -
Z Spouse- - e =
S Dependent | . = — —
i Dependent 2 e i —
5. | Dependentd . ... E = =

(3) The following case(s) is/ arc pending against me in which cognizance has been taken by the court:-

[ 51, | Offence Description
f Mo
I{a.} The details of cases where the court has taken
cognizance, Sections of the Act and description

%
af the offence lor which cognizance taken ; h E-H;“‘j

| {t) . Mame of the court, Cuse Mo, and Date of order
taking cognizance - — |

- ; et e e e ]
{¢) | Details of Appeal (s)/ Applicution{s) for revision |
B {if any) filed a,galnst the above ﬂrlﬂtl"{-‘ﬂl

4. Cases in which 1 have been convicted by a court of law{other those referred wo in Form 26): °

'l:a.} The details of cases, Sections of the
Act and deseription of the offence for
which convicted

l
|
|
i :

| =a

liss L N o O _ |
Fib) | Mame of the Courtis) Cage No. and !
L ]
| J_Dam{s}nl’ orden(s) . — d,

ey

;% AL %ﬂﬁ%



) Panishme Lemipaso. ,

o —

130 Thut | give beietn below the details of o e assets (mosable and boamuvable et ) of mivsels,

niw spouse and all dependents:

A. Details of movable assets ;

1 Bdraf

| Assets in joint name indicating the extent of joint ownership will also huve 1o be given

2. In case of deposivlnvestment, the details including Serial Number. Amount, Date of Deposit, the Scheme.
e of Benk/ Institution and Branch are w be given

1. Value of Bonds/Shore/Debentures as per the current market value in Stock Exchange in respect ! histed
rompanies and as per books in case of non- listed companies should be given.

4. Dependent’, here means u person, substantially dependent on the income of the candidate.,

5. Details including amount is 1o be given separately in respect of each invesiment)

Details of investment in Bonds,

|_;‘ | Description [ ser Spouse Dependent-1 | Dependent-2 i Dependent-3 |
| e | !
" I |'
T | |
[ .’ Cash in hand |G,Dﬂ{- _S.‘!}B“Er’-— = & g 1
(it} | Dwails of Deposits in Bank P = ‘ e
| accounts (FDRs, Term Deposits ﬁ}}%ﬂ f’njm = n
and all other types of Deposits fn:&!-eqé:,?gﬁ —
including saving accounts), v . . -
Deposits with Financial . 2 pe0] —[yﬁr{aﬁw?kwmhqf)
Institutions, Mon Banking ks 'y l.
Finzncial Companies and n. L F‘I"‘EM'_ |
Cooperative societies and the j 1
| amount in each such deposit Mo )G

Debentures/shares and units in

companies™utual Funds and
others and the amount.

—

G

{iv)

Details of investment in WSS,
Postal Savings, Insurance Policies
and investment in any Financial
Instrument in Post office or

Insurance Company and the
amount

Personal loans/advance given to
ary person or entity including
firm, Company, Trust etc. and
ather receivables from debtors
and the amount,

Fivid |

{with

Purchuse and amourt R o
Jewelry, bullion and valuable

Motor Vehicles/Aircrafis/
Yachts/Ships (details of Make,
Registration No. etc, Year af

|
|_
|

thing (give details of weight and
vajug)




‘? T Ay other assets such .3 value of = "-f___ TR e PR
I| f Ihlms.l’interﬂl: .. _ : J_
| F ik r}r-m.a Total value = "fﬂ "Eﬁ‘ﬁ__ f _5_., _CT l 17 = 0 B !

B, um
(Mete: 1 Properties in joint ownership indicating the cxtent of joint owmership will also have to be indicat.
2 Cach land or building or apartment should kv mentioned separaely in this format.)
| :_ | Description fi Self Spouse
e

=T T el 3
Dependent-1 | Dependent-2 | Dependent-3 |

—— L)

e ) . |
(i) W [ 5eding PaNe g, Khak, :Ili 52 124, IF7 1%, Voo, THY, 92 14,43,
DCEEON(S .
L“"iﬂ;; bl*;ﬁg!,mzqﬁmm,

P LR |

Survey number(s) - ]

Avrea (Total measurement in ,.1_' T 1'2:3' SBY 9o, 89,199,530
ALY kM‘mm — 25804, 932, 57

acres) =
\‘-— 19, big A0 o3

g g ¥
“Nhether inhe pro LA | 1 T . 3 3.111_1,;7—
{mmm}% K hatioms | 4237 Khedrs e 1259

‘ w ; s |
Date of purchase in case of 5e|f 4 i N ELEI_'E 3PS Q-ﬁu‘ﬁq
st ey G ) Ehalaal T, Klefrar, TSt

: . : "
Cust of Land F \ W—‘Fﬁ—% 4
thisehwg'ﬁu?‘ \‘“::Jrl MHH:__'-! Khate, g, )55, . 2904

purchase 0
Any Investmeat on the land by I I=5Y mm«t

]

way of development,
construction etc.
Approximate Current market

- b E
ks 3P Sedhla o 2
(i) ﬂmu?umm ) g ﬁ-mﬁ_} @ 4 |
L] 5 L . & o gﬂ% e .
S O b D L I
rea (Total measurement in g
sq. fr.) Ny 1\ L""‘ : rlmﬁﬂwm LI:.BME
Whether inherited property
{ Yes or MO
Date of purchase in case of self —
| acquired property N — — -—
Cost of Land (in case of
purchase) at the time of — —
purchase
Any Investment on the land by :
way of development, S e iy
| construction ete, ’ = ;
| Approximate Cmrl'tmarkcr

e - o
i varlue -

l_n[:ul} : Commercial EQ}E!E“’ T = _-l
| (including apartmends) —_—

L,ncauun(s} _
| "Eun'az' numben(s} o —
|| [Built up Area (Total |
| | measurementinsg iy — — il SO

bt

.’"_\.II
| “._M L
B i



U Wiher inheried praperiy
L o=or M)

| Do of purchase in case of soif
| aciired properts

I qun:.p-rrtﬁ-"{in case of
fn rchase) at the time of
prchase

Ay Investment on Lhe
pauperty by way of
develppment, construction etc,

Approximate Current marker
| vl e
| | Residential Buildings (including |
Apktments, )

-Location{s)
- Survey number(s)

M ine ol

Seﬁim‘i’l‘ﬂa‘ke

) PS

Acea (Total measurement in
s ft.)

t Kotke,

Built up Area {Total
mieasurement insq. f.)

v Katlg

‘Whether inherited properiy
(Yes or NO)

e

[ht:_ufpurc!'mt in case of self
acquired property

—

Cost of property {in case of
purchasa) at the time of
urchase

'J.;Gy Investment on the land by
way of development,
| canstriction ele,

Approximate Current market
vitlue

. T

v}

Others (such as interest in
propertyl

o S

§ e on)

-—

L)

Total of Corrent Market
| Value of (i) to (v) above

500,608 |

fe—" -—

e

i6) 1give herein below the details of liabilities/ dues to public financial institutions and government :-

s
No.

I

1

(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

Deseription

Self

Spouse(s)

Dependent-1

Dependent-2

Dependent-3 |

" Loan or dues to BlﬂkfFI.hInclnl

- Institution(s)
Mame of Bank or Fl

Amount outstanding
Mature of loan
| Loan or dues to any
| individuals! Entity other than
| mentioned in (i) above,
| Mame(s)
Amount outstanding
Mature of loan

U- ; T
G B

Le.
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gkl
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Ay oiher liability

| Grand total of liabilities
(i) | C2aveument Dues:
Dues o departments dealing :
with government ]
_secouimodation
Dlues to departments dealing !
with supply af water

Lo e -— w— t B

= 1 [

Dues to depariments dealing
with supply of electricity

Dues 1o departments dealing
with supply of
telephones/mobiles

Dues to depariments dealing
with government transpart
(including aircrafis and

_lelicopters)

[ncome Tax Dues / -
| Wealth Tax Dues d
Service Tax_Dues i
Municipal /Property Tax Dues /’
Sales Tax Dues /

Any other dues /
Grand total of all Govt. dues | /

{7) Details of profy i oF gccupatjon:
a, Self...... = U\T"l'ﬁfrt
b. Spouse ..... 4.

(8) My educational qualification is a5 under: o H_\ 1:‘[1.-‘-”3
{Givé details of highest School / University education with full form of the centificate/ diploma/ degres course)
{Name of the School /College/ University and the year in which the course was completed.)

{9} ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidate ShigmtiKum, Dardl Prodbol
2 bl ¥ i oy T .
2. | Full postal address 1{11 S ot lansn
3. | Number and Name of the constituency and y P
{8 o g0, Mivebuy
3. | Name of the Political party which set up the 4 X
candidate (otherwise write ‘Indepandent') ' ~j ﬂ""‘ﬁ I:""-'l [ MM J o
4. | {a) Number of cases in which conviction order -
passed (other than those referred fo in Form 26) s e e e e

i@y 1 5 G‘L’fﬁ‘l' o 1j{h {;E%_



[~ 1 TGl number of Pending <eses where the | i -
e (8) have takers copnizane -_—

S T e i ST
G 1 PAN af | Wer for which ey F ot Trarinmine i iome

U5 | Income: Tax Return liled |

.| {a) Candidate =7 S el i . AP
O — e

L (<) Dependents : T ~ ' - B

B . Dretails of Asscts wnd Linbilities in rupees " iy spned
| Descripion [ Seif | Spouse | Dependent-1] Dependent-ii | Dependent i1l ]
|A. Moveusble '
| Asset (Total value) | _ - S i " S |

B. Tvmowvahle i

Asset — yiny e s
(i} | Purchase Price and . -3
Development Cost of !U‘ (Q

Immovable Property

(Total Value) | )

(i} | Approximate Current

Market Price of /

Assei (Total Value) ,/
7 Liabilities 2"

(i)Y Government

dues (Total) / 1
(ii) Loans from Bank, | .~
Financial Institutions and '
others (Total)
8. | Highest educational qualification:

(Give details of School / University education with full form of the certificate/ diploma/ degree
course) (Name of the Schoel /College/ University and the year in which the course was completed.)

N TESTEERCC_
_;5":';;??1

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct to the

best ofmy - knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
declare that ;

fa} there |s na case of conviction or pending case against me other than those mentioned in items 3 and 4 above:
th) L my spouse, or my dependents do not have any asset o liability, other than those mentioned in fems 5 and 6
il

vuriﬂmu,,.,,e{/i...aji.'..a?.. ittt G i iins st RO oy sornenenssscos W

R I rTPe,

VERIFICATION

. m DEPONENT
I

"'L-F"r
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Note: 1 Affidavit snould be filed Inest by 300 M on the last date of filing nominations, _
2 Affidavit siould be sworn before an Uath Commissioner or Magistrate of the First Class or hefore o iNartary
Publiz.
A Al columns should be filled up and 10 columa to be lefl blank. Ifthere is no information to furnish i reapet ol

any itam, either “Nil" or “Not aplicable”, as the case may be. should be mentioned
4 The affidavit should he either tvped or written legibly and neatt
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